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© SHRI P. . SHENOY: The'electrohics
industry can grow even in backward
areas. In view of this, may I know
whether the Government will set up
electronics industrial estates in all the
States in the country?

SHRI VISHWANATH PRATAP
SINGH: This is a suggestion for action.
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SHRI VISHWANATH PRATAP
SINGH: Yes, Sir. There is a good
market for electronic goods «nd the
Government is making the maximum
effort to utilize 1t.

SHRI D. D. DESAI: Government has
realised the importance of electronics
industry and its export potential and
thas confirmed quick clearance of in-
dustrial licences and capital equip-
ment. But, in spite of all the pro-
motional activity, the electronics indus-
try had a very low level of exports.
May I know whether the insistance of
Government on indigenous know-how
is an inhibiting factor which is pre-
sently holding up big exports by the
electronics industry?

SHRI VISHWANATH PRATAP
SINGH: I would first like to dispel the
coniention of the hon. Member that
the export of electronic goods is mnot
picking up. While in 1971-72 the ex-
port of electronic goods was of the
order of Rs. 5.16 crores, in 1972-73 it
went to Rs. 9.63 crores. ] do not think
indigenous know-how in the export
processing zone is an inhibiting factor,
because there are many companies with
foreign-owned know-how also.

SHRI PARIPOORNANAND PAIN-
ULI: Is the hon. Minister aware of the
fact that there 1s a considerable demand
of electronic goods in the country itself
and, if so, will he consider or will he
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the local needs first before thunking
exporting electronic goods outside?

SHRI VISHWANATH PRATAP
SINGH: We will consider both' the
needs of export and of domestic de-
mands.

SHR] RAJA KULKARNI: What is
the progress of the Santa Cruz Elec~
tronics export project and when the
exports from that project are likely to
start?

SHRI VISHWANATH PRATAP
SINGH: Five units have started work-
ing in the export processing zone and
exports have started from 18t Septem-
ber, 1974.

Cases Involving Economis Offences
against Shrl R. N, Goenka and his
Concerns

*352. SHR] BHOGENDRA JHA: Will
the Minister of FINANCE be pleased
to state how many criminal cases for
economic offences are under investiga-
tion or pending disposal in courts
against Shri R. N. Goenka and the
firms/concerns connected with him
and what are the details thereabout
and what steps are being taken to
expedite the same?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
Information in respect of cases pertain-
ing to direct taxes pending disposal
in Courts and in respect of cases
handled by Central Bureau of Investi-
gation is furnished in the statement
Piaced on the Table of the House
[Placed in Library. See No. LT-9177/
75]. Information in respect of cases
pertaining to Customs and Central
Excise pending disposal in Courts is
being collected and the same will be
laid on the Table of the House.

SHRI INDRAJI'P GUPTA: Sir, be-
fore he asks the supplementary, in re-
gard to the latter part of the question
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« to‘,wh:'nt”sh"eﬁs dre being taken to
expedite the same, he has not replied
ahything about that.

MR. SPEAKER: Let the
agk it.

SHRI PRANAB KUMAR MUKHER-
JEE: We are trying to expedite it.
For example, there is a case in the
Chief Presidency Magistrate court and
they have adjourned the case till 22nd
March. We cannot expedite it at our
own desire. Regarding investigations,
they are being expedited.

Member

MR. SPEAKER: Shri Bhogendra Jha.
This is your second supplementary.

SHRI BHOGENDRA JHA. Sir, the
long statement given by the hon. Minis.
ter makes a very evasive reading. This
symboliges the fountain of corruption.
cheating, mal-practices, false account-
ing, elc. that are prevalent in our
country in the monopoly circles.

The hon. Minister. while replying
has evaded a part of my question,
which 1.y hon, friend, Shri Indrajit
Gupta, just now mentioned, as to what
steps are being taken to expedite it.
[ would like to know, when such cases
of fraudulent cases have been detected
and established, why so far no action
has been taken. Although the firm was
formed after April, 1971, it was made
tc appear that it had been from
1-10-1970. There are other complaints
of false accounting, false returns, etc.
running into several crores of rupees.
In one case, the amount involved is
Rs. 2 crores, in another case it is
Rs. 1.15 crores and in another case, it
involves lakhs of rupees.

I want to know, when such things
are there, whether it is a fact that Shri
R. N. Goenka who is a Member of the
Lok Sabha, has had dealings with
these firms, and, due to pressure on
the Government, the investigations in
major caseg are still pending for
several years. Till now, the CBI has
not completed the investigations. I
would like to know whether that pres-
sure has acted upon the Government
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ih rot completing the investigations. I
am hot falking of casee which are
pending in the court. I would like to
know whether this Bhagwandass
Goenka is the same person who is
master of the paper “Evermans” be-
ing editfed just now and because of that
paper also Government is feeling soft
—because that is the political argu-
ment.

MR. SPEAKER: You cannot have
your own arguments. You may put a
straight question.

SHRI BHOGENDRA JHA: Is this
Bhagwandass Goenka the Proprietor/
Editor of the paper “Evermans” and,
in that political background, as the
ruling Party has a strong bias against
national dialogues. (Interruptions) is it
because of that that they are feeling
this weakness?

I would also like to know whether,
since these cases relate to false fabrica-
tions—which are very serious criminal
oflences—they cannot be put behind
bars. Why are these persons, who are
habitual offenders, not put behind the
bars and why arc they at large? It is
because of political pressure?

SHRI PRANAB KUMAR MUKHER-
JEE: So far ag investigation by the
CBI ig concerned, I can assure the
Hon. Member that there is no political
pressure. But as the CBI has to look
into various documents in various
places, because a large number of
companies and a large number of peo-
ple are involved in these cases, it is
taking some time. In the lengthy
statement which I have laid on the
Table of the House. I have given
full facts of the cases which are in
court and the stages of investigation at
varioug levels, Therefore I deny that
there is any pressure because of which
the CBI is going slow in these matters.
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Regarding the other questions, 1
don‘t thipk they have any relevance to
the present guestion.

SHRI BHOGENDRA JHA: My ques-
tion was, firstly, whether he is a
Member of the Lok Sabha and, second-
ly, whether he is Proprietor of “Ever-
mans”,

SHRI PRANAB KUMAR MUKHER-
JEE: Regarding the newspaper, 1 will
have to ascertain.

SHRI BHOGENDRA JHA: My second
supplementary is this. He has men-
tioned in his statement on p. 2 that
he has dealings of fabrication and for-
gery in connection with the Indian
Express Newspaper, Bombay, Express
Newspapers (P) Ltd. Madras, the
Indian Express, Madurai and the
Andhra Prabha Ltd., Vijayawada. All
these companies together from the big-
gest chain in India controlled by a
single fraudulent monopoly house. I
would like to know whether, if all these
things are proved prima facie, the
Government proposes to take over the
firm-~ and hand them over for being
run by the employees and editing staff
of the newspapers, pending final dis-
posal of the cases, and also whether
this Goenka was Proprietor of the
Punjab National Bank. It 18 mention
ed here that he has been drawing
money therefrom because the stafl
there had been in his service formerly,
So, 15 any directive being issued now
to the Punjab National Bank not to
advance any credit to these firms, com-
panles and persons, pending final dis-
posa} of the cases?

SHRI PRANAB KUMAR MUKHER.
JEE So far as credits from national
banks are concerned, each and every
credil 1s being 1ssued on the merits of
the cases and 1f the banks find that
there is no chance of recovery of the
money, naturslly they are not going te
give credit to these persons.

Regaiding the taking over of the
companigs, there ia no such proposal
under gousideration at this stage.
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MR. SPEAKER: Sht} Das Munsi.

SHRI BHOGENDBA JHA: The
question was sbout the Punjab Ma-
tional Bank and not any stber puklic

institution.

SHRI PRANAB KUMAR MUKHER-
JEE: That ig already mentioned in the
text of the statement.

SHRI PRIYA RANJAN DAS MUNSI:
Before I put my supplementary, I
would like your guidance. In the last
session of the House, when the matter
was brought up in the manner of &
privilege motion, he had said that, the
charge was made before the court in-
volving him not as a Member of Parlia-
ment. On that day, Mr. Goenka an-
swered in that tune. But today I find
from the statement that the charges
framed against Goenka were not when
he was not a Member of Parliament
but when he became =a Member of
Parliament.

During the accounting year relevant
for the assessment year 1971-72, they
had formed a bogus firm in the name
of Express Traders; although the firm
was formed after April 1971, it was
made to appear that it had been form-
ed earler.

There was another charge against
Mr. R. N. Goenka and Mr. G. M. Laud
under sectien 277 of the Income-tax
Act, 1961, as they had signed the re-
turn of income of the alleged firm for
the year 1971.72.

This clearly establishes that Mr.
Goenka, being a Member of Parlia-
ment, did this crime and charges have
been framed. This is for your infor-
mation. (Interruptions).

MR. SPEAKER: You are giving the
information and are not needing my
guidance.

SHRI1 PRIYA RANJAN DAS MUNSIL:
1 want your guidance, Sir. I am com-
g with anpther motion. You may
think 1t over.
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Now I pu¥ my question. Iy the
Minister aware of the fact that yes-
térday it has come in @ leading news
paper of Delhi that the Bhabatosh
Datta Committee’s recoramendations
have made it clear that the nmpnpu:nr
groups are engaged in diverting their
funds to some other business involving
the newspapers, and in that, the Indian
Express Group of Goenka hag been
mentioned” If this is so, I want to
know whether the Minstry has taken
any action in this regard or 1s con-
sidering taking any action

My second question 15 this On
economig offepces and other crimes
relaling to economi. offences the
Ministry of Finance, the Government,
usually do arrest the people and keep
them 0 police custody But Mr
Goenka hag not been arrested and has
never been kept in  police custody
Every time when there is a report,
they pressurize the Finance Ministry
and the Ministry of Company Affairs
to delay sending the investigation
materials to the court The Minister
has stated 1n reply to Mr Indrapt
Gupta that, since the case 15 adjourned
we cannot do anything But my infor
mation 1s that the court requires the
investigalion materials which the
Muinwstry of Finance 1is not supplying
and 1s delaying I want a categorical
answer to these questions

SHRI PRANAB KUMAR MUKHER
JEE So far as the last part 15 con
cerned I shall have to ascertain the
fact whether at any stage of the trial
the court wanted information from the
Ministry of Finance and the Finance
Munistry was not 1 g position to pro
vide those materials

Regarding pressure, I have already
mentioned that we are not subjected to
any pressure The case will take its
own course The CBI 1s looking into
the various aspecfs of the question

Regarding the revenue case, I hava
already given detailed information at
what etage it 1s
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Regarding diversion of the tunds of
the newspaper 1o vertain atlied and
connected industries, in the text of the
statement itself I have mentioned that

thiz 18 one of the charges against ths
Group.
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SHRI PRANAB KUMAR MUKHER-
JEE 1 have already mentioned that
this 18 a criminal cgse which has been
mstituted op 10-12-1965——regardm,q
M/s National Company at Calcutta It
18 still under the consideration of the
court We are tryimng to get the case
expedited (Interruptzons).

SHRI NARSINGH NARAIN PAN
DEY Why was he not arrested?

SHRI PRANAB KUMAR MUKHER
JEE If the hon Member 15 interested
in having the mnformation, I can give
the information, but at Present 1t 1s
not with me AsI have said, the cage

i1s still under the consideration of the
court

SHRI SAMAR GUBA 1 want to
know from the hon Minister, whethe:
Shr1 Bharat Har Singhama and Bhyi
Gujarmal Modi are also associated
with the tompanies ageinst whom in
vestigation is being conducted and
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against whom complaints have besa
lodged about evasion of income-tax
.and other defaults?

SHRI PRANAB KUMAR MUKHER-
JEE: This is a specific question and 1
have no information about it.
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SHRI PRANAB KUMAR MUKHER-
JEE: Regarding Shri - Bharat Harl
Singhania, I mentioned about one
foreign exchange case in reply to Shri
Piloo Mody's question yesterday, but
I have no specific information whether
{L£.B.1 is carrymng oul any investigation
If you want. please submit a separate
notice.

SHRI SAMAR GUHA; The Minister
has given a long list of the Companies.
I wanted to know, whether Shri
Bharat Har: Singhania and Shri
Gujarmal Modi are also associated
with these companies, the names of
which have been mentioned.

THE MINISTER OF FINANCE
ASHRI C. SUBRAMANIAM): As far as
we are aware these two persons are
not associated with these companies

SHRI DINEN BHATTACHARYYA*
There are so muny cases in S0 many
courts. May I know, what 1s the co-
ordination between one set of persons
who are enquiring and another set of
persons who are enquiring the other
cases, and whether the Advocate-
General has been properly briefed, so
that the persons who have cheated such
a big amount of national money do
not go free?

SHRI PRANAB KUMAR MUKHER-
JEE: If the hon. Member will go
through the statement, he will find
that there are two cases relating to
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income-tax and one case which 18 there
at Calcutta under IP.C. There are
certain other cases under investigation
also. Al the Jegal advice and counsel
that is necessary is being taken. I do
not know whether Advocale-General is
consulted or not.

SHRI INDRAJIT GUPTA; In this
statement, Sir, the name of National
Company, which is the largest jute
manufacturing unit in the country has
been mentioned and the figures are also
very prominent. There are some cases
pending in the courts and the CBI
investigation in respect of other cases
has been going on for years and years.
In this very House, the matter of Shii
Goenka's attempt to buy the shares of
Indian Iron and Steel Company was
raised several years ago. I am just
trying to point out, for how many
years—12 to 15 years—these investiga-
tions have been going on without com-
ing to any conclusion. ] am not tak-
ing about court cases which may be
beyond the Government's control. I am
talking about the CBI imquiry which
has been going on now for over 10 or
12 years. I would like to know from
the Minister whether during this pro.
longed period any steps have been
taken to divest these people of the
controlling interest they have in the
National Jute Company. I am not
talking about arresting them because
obviously, nothing has been done about
that. I want to know at least what
steps have been taken to see that the
controlling interests in this jute manu-
tacturing umit which is the largest
unit 1n India, not only in India but
perhaps it 1s one of the biggest in the
world, are changed. Or do the con.
troling interest; still remain in the
hands of this tribe of Goenkas who arz
charged with al] these serious offences?
Have the Government taken any steps
to see that the conirolling interests are
changed, the Board is changed, whethes
any Government representatives or of
financial institutions have been put on
the Board to keep a somewhat more
effective supervision. What have they
done? 1 want to know exactly how
the controlling intrests of this firm
have been safeguarded so that they do
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‘not remain in the hands of this parti-
ecular Group whith his played ducks
and darkes with so many croves of
rupees.

SHRI PRANAB KUMAR MUKHER-
JEE: 8o far ag this particular question
ig concerned, the Company Affairs
Ministry is looking into it. I will pass
on his suggestion to the Department
of Company Law Affairs.

SHRI SOMNATH CHATTERJEE
What kind of government is this?
I cannot understand.
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SHRI PRANAB KUMAR MUKHER-
JEE; Anybody who commits an offence
against the national economy, whoever
he be, will be brought to book.

Regarding the age of the cases the
hon. Member has mentioned, it ig not
a fact that al) these cases are pending
for a long time. Only one case was
of December 1865 and that is taking
¢ long time in court. The other one
was instituted on 18-11-1874 and the-
third one was of September 1974.
(Interruptions),
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THE MINISTER OF COMMERCE
(PROF. D P. CHATTOPADHYAYA):
(a) and (b). A stalement is laid on the
Table of the House.

Statement

At the first meeting of the India.
EEC Joint Commussion held in Brus-
sels on 27th and 28th May 1974 two
specialised sub commissions were set
up to deal with Sectoral Agreements
and Cooperation measures.

The two sub-commissions considered
the matters assigned to them in ac-
cordance with the mandates given to
them and submitted their reports to
the Second Session of the India-EEC
Joint Commussion.
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The Arst Sebsioh ais récomienided
{o the Comthunity in Yégurd to ihe pre-
paration of a bro¢hure oh Commimity's
Generdlised Scheme of Prélerénces;
organigation of Seminargs on GSP in
India th 1978 and domplete suspefision
of tariff fof Castew Shell liquid, tan-
ning oxtractd and East India XKips of
welght exceeding 4.5 Kg.

The Seminars on GSP have alréady
been held in New Delhi, Bombay,
Madras, Calcutta during February 1975
and during the Seminars the Com-
munity also circulated a brochure on
Commumty’'s GSP. The Community
have totally suspended tariffs on East
Inda ' Kigh 4 8igHiilg edol' more tian
4.5 Kg. net and wot mese than 8 Kg.
and on tanning extracts derived from
gambler and myrobalan fruits. As re-
gards Cashew Shell hquid it was classi-
fied under a duty free traift heddlng

The discussions in the Joint Commis-
sion and measures taken in pursuance
thereof have no relevance to the in-
ternal ttade of India In so far as ex-
ternal trade of India 18 concerned, the
mmpact of measures taken as a result
ot the deliberations of the Joint Com
mission cannot be quantified
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PROF. D. P. CHATTOPADHYAYA.,
We have said that this Commission
have discussed mamnly Iwo argas-
sectoral agreements regarding com-
modities like jute and coir and also
the possibility of technical and i%dus-
trial co-operation. As an indirect
effect of this sectoral agreement the
export of some of the commodities like
jute and coir is duty free and they
will continue to bhe duty Iree In that
respect this foreign trade agreement
between EEC and India has an impact
on internal trade butf it has no direct
bearirtg on the internal trade

oft WA s ;9T 98 & AeTH
wgea, & fFgea@ ® oaar
az am & wf F @ 78w
F AT F AV FHT FSN WA F AT
FVTA 9T & ST Treinaney §OET
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3% T/ FTIT F A & DA 57 DAY
faaqt w1 forgr aar ?

PROF. D. P. CHATTOPADHYAYA:
Whether we nationahise tea or other
plantation industry is purely our in-
ternat affair. It did not figure tn our
discussions with the E.E.C.
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ara §rar A1 Fu TG war ae ¥ qrewr
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PROF. 'D. P. CHATTOPADHYAYA:
1 4e et sgyew with the hon. memtber
that fthe Agures bder eut to show thet
there IF me “henefit from the under.
gtanding with:EEQ: Our trade with the
countries has gone up. The idea abogt
the Asian Ecenomic Community is a
pood e, We have discussed about it
inathe 31st Asian Conference We are
following it up.

MR. SPEAKER: Order, Order. The
Question Hour is over,
(Interruption )

WRITTEN ANSWERS TO QUES-
QUESTIONS

Fall in Value of Rupee
*345 SHRI Y, ESWARA REDDY:
SHRI ISHAQUE SAMBHALI:

Wil the Mimster of FINANCE be
pleased to state

(a) whether the value of rupee has
depreciated by over 22 per cent in
the international money  market
against major World currencies during
the last one month;

(b) 1f so, the factg thereof; and

(c) what 15 the external parity of
the rupee?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) No,
Sir.

(b) Does not arise.

(c) The rupee sterling rate has been
fixed at Rs. 18 80 equal to one pound,
and the rate jor other currencies s
derivett as a resujt of & ocross raie
between a canstant rupee pound sterl-
ing rate and rate betweenr the other
currencies -and pound sterlng.

Preduction of Centroled Cloth and
Expért of Cottog Wextiles

#346. SHRI RAGHUNANDAN LAL
BHATIA:

SHRI PURUBHOTTAM KA-
KODKAR:

Will the Miaisser of COMMERCE
be pleased to state:

(a) whether the present scheme of
combined obligations for the produc-
tion of controlled cloth and export of
cotton tfextiles 1s not satisfactory;

(b) whether any demand wag mads
by tne Indian Cotton Mills' Federation
recently for the bifurcation of these
two obligations; and

(c) it so, whether any &teps have
been taken by Goverhment in this
rega:d?

THE MINISTER OF COMMERCE
(PROYF. D, P. CHATTOPADHYAYA):
(a) The Schem. hag been useful in
regard to textile exports, and control-
led cloth production has also been
maintained,

(b) The delinkmng of the controlled
cloth Scheme from exports has been
suggested.

{c) The Scheme will continue until
30th June, 1975 Govermment are,
however, reviewing the Scheme, in
order to effect changes, if necessary.

Pixed Deposits by Conspamsiey

*340. DR. KARN] SINGH: Will the
Mumster of FINANCE be pledsed to
state:

(a) the number of companies that
hawve invited fixed deposits d the
last six months and the reasdnf
for; and





